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[Authoritative EnglishText of this Department Notification No. EDN-C-A(3)1/2002 dated
23-8-2012 as required under clause (3) of Article 348 of the Constitution of India].

ELEMENTARY EDUCATION DEPARTMENT
(Education-C)

NOTIFICATION
Shimla-171002, 23™ August, 2012

No. EDN-C-A(3)1/2002.—In exercise of the powers conferred by proviso to Article 309 of
the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the Recruitment and Promotion Rules, for
the post of Junior Basic Trained Teacher, Class-1II, (Non-Gazetted) in the Department of
Elementary Education, Himachal Pradesh as per Annexure “A” attached to this notification;
namely:—

1. Short Title and Commencement.—(1) These rules may be called the Himachal
Pradesh, Elementary Education Department, Junior Basic Trained Teacher, Class-III (Non-
Gazetted) Recruitment and Promotion Rules, 2012.

(2) These rules shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2. Repeal & Savings.—(1) The Himachal Pradesh, Primary Education department,
Junior Basic Trained Teacher, Class-III (Non-Gazetted) Recuriutment and Promotion Rules
notified vide Notification No EDN-C-A(3)-3/96 dated 22-8-2000.
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(2) Notwithstanding such repeal, any appointment made or anything done or any action
taken under the rules, so repealed under sub-rule (I) supra shall be deemed to have been validly
made, done or taken under these rules.

By order,
Sd/-
Secretary (Ele. Education).

ANNEXURE-A

RECRUITMENT AND PROMOTION RULES FOR THE POST OF JUNIOR BASIC
TRAINED TEACHER IN THE DEPARTMENT OF ELEMENTARY EDUCATION,
HIMACHAL PRADESH

1. Name of the post.—Junior Basic Trained Teacher (JBT)
2. Number of posts.—21696 (Twently one thousand six hundred & ninty six)
3. Classification.—Class-I1I (Non- Gazetted)

4. Pay Scale.—(1) Pay Scale for regular incumbents:
Rs. 5910-20200/- + Rs. 3000/- Grade Pay.

(i1) Emoluments for Contract Employees:
Rs. 8910/- per month as per details given in Col. No. 5-A.

5. Whether selection post or non-selection.—Not applicable
6. Age for direct recruitment.—Between 18 and 45 Years

Provided that the upper age limit for direct recruits will not be applicable to the candidate
already in service of the Government including those who have been appointed on adhoc or on
contract basis.

Provided further that if a candidate appointed on adhoc basis or on contract basis had
become over age on the date when he was appointed as such he shall not be eligible for any
relaxation in the prescribed age limit by virtue of his such adhoc or contract appointment.

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled Tribes/
Other categories of persons to the extent permissible under the general or special order(s) of the
Himachal Pradesh Government.

Provided further that the employees of all the Public Sector, Corporation and Autonomous
bodies who were Government Servants before absorption in Public Sector/Corporation/
Autonomous bodies at the time of initial constitutions of such Corporations/Autonomous bodies
shall be allowed age concession in direct recruitment as admissible to Government servants. This
concession will not, however, be admissible to such staff of the Public Sector
Corporations/Autonomous Bodies who were/are subsequently appointed by such Corporation/
Autonomous Bodies and who were/are finally absorbed in the service of such
Corporation/Autonomous Bodies after initial constitution of the Public Sector/Corporation/
Autonomous Bodies.



3020 o104, feATaeT U, 25 IR, 2012 /3 9IgUS, 1934

Note.—1. Age limit for direct recruitment will be reckoned on the first day of the year in
which the post(s) is/are advertised for inviting applications are notified to the Employment
Exchange or as the case may be.

2. Age and experience in the case of direct recruitment, relaxable at the discretion of
the Himachal Pradesh Public Service Commission/HPSSSB in case the candidate is otherwise well
qualified.

7. Minimum educational and other qualifications required for direct recruitment
(A) Essential Qualifications: Minimum Qualification :—(i) Class 1 to V.—(a) 10+2 with 50%
marks from a recognized Board/University and 2- year JBT course from an institute affiliated to
H.P.Board of School Education.

OR

Senior Secondary (or its equivalent) with at least 50 % marks and 2 year Diploma in
Elementary education (by whatever name known).

OR
Senior Secondary (or its equivalent) with at least 45% marks and 2 year Diploma in
Elementary Education (by whatever name known), in accordiance with the NCTE (Recognition
Norms and Procedure), Regulations 2002.

OR

Senior Secondary (or its equivalent) with at least 50% marks and 4 year Bachelor of
Elementary Education (B.ELEd).

OR

Senior Secondary (or its equivalent) with at least 50% marks and 2 year Diploma in
Education (Special Education).

OR
Graduation and two year Diploma in Elementary Education (by whatever name known)
AND

(b) Pass in the Teahcer Eligibility Test (TET) for Class I-V, to be conducted by an
authority designated by the H.P. State Government.

(c) DESIRABLE QUALIFICATION.—Knowledge of customs, manner and dialects of
Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing in the
Pradesh.

“NOTE.—Relaxation upto 5% in the qualifying marks shall be allowed to the candidates
belonging to SC/ST/OBC and PH categories.”

8. Whether age and educational qualifications prescribed for direct recruitments
will apply in the case of promotees.—Age: Not Applicable.
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Educational Qualification: Not Applicable.

9. Period of probation, if any.—Two years subject to such further extension for a
period not exceeding one year as may be ordered by the competent authority in special
circumstances and reasons to be recorded in writing.

10. Method of recruitment whether by direct recruitment or by promotion,
deputation, transfer and the percentage of post(s) to be filled in by various methods.—100%
by direct recruitment on regular basis or by recruitment on contract basis as the case may be.

11. In case of recruitment by promotion, deputation, transfer, grade from which
promotion/deputation/transfer is to be made.—Not Applicable.

12. If a departmental promotion committee exists, what is its composition.—Not
applicable.
13. Circumstances under which the HPPSC is to be consulted in making

recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment/contract appointment.—A
candidate for appointment to any service or post must be a citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection of
candidates for appointment to JBT post in the case of direct recruitment (regular or contract basis),
will be made by the Deputy Director f the concerned District out of TET (Class I to V) pass
candidates in the following manner:—

1. Category-wise number of posts to be filled up in the District will be notified by the
Deputy Director concerned to the Employment Exchanges with in the district and local newspapers.

2. A category-wise merit would be drawn by the Deputy Director concerned on the
basis of marks obtained by the candidates in the TET.

3. The candidates who apply in esponse to the advertisement and those who are
sponsored by the Employment Exchanges with in the district will be called for counseling by the
Deputy Director at District office; where in original certificates/documents would be checked.

4. The Deputy Director will draw a category-wise merit of the candidates based on
TET scores. In case the candidates have same TET score then their interse merit would be decided
on the basis of combined score of TET and JBT final year score. Still there being a tie the candidate
senior in age would be placed above the junior, in the merit.

5. The 1st posting to the candidates shall be offered in remote and difficult areas of the
district, where they shall have to serve for minimum of 5 years.

Further, if considered necessary or expedient selection may also be made by a screening test
followed by interview with the prior approval of the Govt.

15-A. Selection for appointment to the post by contract appointment.—
Notwithstanding, anything contained in these rules, contract appointments to the post will be
made subject to the terms and conditions given below:—
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@ CONCEPT.—(a) Under this policy, the Junior Basic Trained Teacher, in the
Department of Elementary Education H.P. will be engaged on contract basis initially for one year,
which may be extendable on year to year basis.

Provided that for extension/renewal of contract period on year to year basis, the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed/extended.

(b) POST FALLS OUT OF THE PURVIEW OF HPPSC/HPSSSB.—The Deputy
Director, Elementary Education after obtaining the approval of the Government to fill up the vacant
posts on contract basis will initiate the process for recruitment and will fill-up the vacant posts on
contract basis as per the procedure approved by the State Government.

() The Selection will be made in accordance with the eligibility conditions prescribed
in these Rules.

(I)) CONTRACTUAL EMOLUMENTS.—The Junior Basic Trained Teacher
appointed on contract basis will be paid consolidated fixed contractual amount @ Rs. 8910/- P.M.
(which shall be equal to minimum of the pay band + grade Pay). An amount of Rs. 267/- (3% of the
minimum of pay band + grade pay of the post) as annual increase in contractual emoluments for the
subsequent year(s) will be allowed if contract is extended beyond one year.

(III) APPOINTING/DISCIPLINARYAUTHORITY.—The The Deputy Director,
Elementary Education of concerned District will be appointing and disciplinary authority.

(IV) SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made as er the process mentioned in Column No.15 above.

(V) COMMITTEE FORSELECTION OF CONTRACTUAL APPOINTMENTS.—
As may be constituted by the concerned recruiting agency from time to time.

(V) AGREEMENT.—After selection of a candidate, he/she shall sign an agreement as
per Annexure-B appended to these Rules.

(VII) TERMS AND CONDITIONS.—(a) The contract appointee will be paid fixed
contractual amount @ Rs. 8910/- per month (which shall be equal to minimum of the pay band +
grade Pay). The contract appointee will be entitled for increase in contractual amount @ Rs. 267/-
(3% of minimum of the pay band + grade pay of the post) for further extended years and no other
allied benefits such as senior/selection scales etc. shall be given.

(b) The services of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory.

(c) Contract appointee will be entitled for one day casual leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/She shall not be entitled for Medical re-imbursement and L.T.C. etc.
Only maternity leave will be given as per Rules.

(d) Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. Contract appointee shall not be entitled
for contractual amount for the period of absence from duty.
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(e) An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Woman candidate pregnant beyond twelve weeks
will stand temporarily unfit till the confinement is over. The woman candidate will be reexamined
for the fitness from an authorized Medical Officer/Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his /her official duties at the same rate as applicable to regular officials at the minimum of the
pay scale.

(h) Provisions of service rules FR SR, Leave Rules, GPF Rules, Pension Rules and
Conduct Rules etc. as are applicable in case of regular employees will not be applicable in case of
Contract Appointees. They will be entitled for emoluments etc. as detailed in this column.

16. Reservation.—The appointment to the services shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/Other
Categories of persons issued by the Himachal Pradesh Government from time to time.

17.  Departmental Examination.—Not applicable.

18. Power to relax.—Where the State Government is of the opinion that it is necessary
or expedient to do so, it may be order for reasons to be recorded in writing and in consultation with
the H.P. Public Service Commission, relaz any of provisions of these rules with respect of any class
or category or person or posts.

ANNEXURE-B

From of contract/agreement to be executed between the Junior Basic Trained Teacher (Name
of the post) and the Government of Himachal Pradesh through Deputy Director of
Elementary Education of concerned District (Designation of the Appointing Authority)

This agreement is made on this day of in the
year between Sh./Smt. S/o
Shri R/o Contract appointee
(hereinafter called the FIRST PARTY), AND The Governor of Himachal Pradesh through Deputy
Director of Elementary Education (Designation of the Appointing Authority) Himachal
Pradesh (here-in-after the SECOND PARTY). Whereas, the SECOND PARTY has engaged the
aforesaid FIRST PARTY and the FIRST PARTY has agreed to serve as a Junior Basic Trained
Teacher (Name of the post) on contract basis on the following terms & conditions:—
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That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Junior Basic Trained Teacher (Name of the post) for a period of one year
commencing on day of and ending on the day of It
is specifically mentioned and agreed upon by both the parties that the contract of the
FIRST PARTY with SECOND PARTY shall ipso-facto stand terminated on the last
working day ie. on And information notice shall not be
necessary.

Provided that for further extension/renewal of contract period the HOD shall
issue a certificate that the service and conduct of the contract appointee was
satisfactory during the year and only then the period of contract is to be
renewed/extended.

The contractual amount of the FIRST PARTY will be Rs. 8910/- per month.

The service of FIRST PARTY will be purely on temporary basis. The appointment
is liable to be terminated in case the performance/conduct of the contract appointee
is not found good or if a regular incumbent is appointed/posted against the vacancy
for which the first party was engaged on contract.

Contractual Junior Basic Trained Teacher (Name of the post) will be entitled for one
day casual leave after putting in one month service. This leave can be accumulated
up to one year. No leave of any other kind is admissible to the contractual Junior
Basic Trained Teacher (Name of the post). He will not be entitled for Medical re-
imbursement and L.T.C. etc. Only maternity leave will be given as per Rules.

Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. A contractual Junior
Basic Trained Teacher (Name of the post) will not be entitle for contractual amount
for the period of absence from duty.

Transfer of an official appointed on contract basis will be permitted after completion
of 5 years tenure at one place of posting on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of Woman candidate
pregnancy beyond twelve weeks will render her temporarily unfit till the
confinement is over. The woman candidate should be re-examined for the fitness
from an authorized Medical Officer/Practitioner.

Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular officials.

The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable
to contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands

the day, month and year first, above written.
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IN THE PRESENCE OF WITNESS:

(Name and full Address)

(Name and full Address)

IN THE PRESENCE OF WITNESS:

(Name and full Address)

(Name and full Address)

(Signature of the FIRST PARTY)

(Signature of the FIRST PARTY)

PANCHAYATI RAJ DEPARTMENT

NOTIFICATION

Shimla-171009, 24" August, 2012

No. PCH-HA (3)20/95-111.—The Governor of Himachal Pradesh is pleased to order that

elected representatives of the Panchayati Raj Institutions in Himachal Pradesh shall be paid revised
rates of Daily and Traveling as per the detail given under:—

Sr. No. | Category of the Office bearers of | Rates of Daily and Traveling
Panchayats Allownace
1. Chairpersons and Vice Chairperson of Zila | Actual Bus/Rail Fare and Daily
Parishad. Allowance @ 160/- per day.
2. Member of Zila Parishads and Chairpersons | Actual Bus/Rail Fare and Daily
and Vice Chairpersons of Panchayat Samitis | Allowance @ 120/- per day.
3. Members of Panchayat Samiti and Pradhan | Actual Bus/Rail Faire and Daily
and Up-Pradhan of Gram Panchayats Allowance @ 100/- per day.
4. Members of Gram Panchayats Actual Bus/Rail Fare and Daily
Allowance @ 60/- per day.
By order,
Sd/-

Pr. Secretary (Panchayati Raj).
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ST

IMHA—2, 23 3T, 2012

T TAOUH0SH0—T0 (1) 41 /84— AU &1 FHAETD AERLAT ARG 13—6—2012
A Herd oAl ‘F” # faffde ity i eFl & TR uRyg 984l # |Afferd ax+ 8g
U UG S ARG & YR B dRIG I B FE & o) SUPdd A d Aedd 4
gaTda Ifdadl | 3Me™ S &x & foly TR 14—6—2012 &I I—XTo194, f2Amae ueer #
YRR fddr 1T o

3R fafffe sm@fd & Nax ®1E Wt amery ura =721 gV &

T fEAmEd U B ITSguTd, AT Ueel ARUTTIdT ST, 1994 (1994 T SrfArf=raH
AP 13) B GRT 5 B SURT (3) §RT Yacd kAl BT YN BRA §U, JJGA ‘D" H eIl
fafafde i a3 @1, TR uRvg 9ed #§ affad a=adr €1

3T N,
B0 / —
U= afee (IR faer) |

[Authoritative English text of the Government Notification No LSGA(1)41/84 dated 23rd
August, 2012 as required under clause (3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 23" August, 2012

No. LSG-A(1)41/84.—Whereas a proposal for inclusion of certain local areas in Municipal
Council Baddi, specified in Schedule 'A' attached to this Department notification of even number
dated 13-6-2012 was published in the Rajpatra, Himachal Pradesh (ordinary), dated 14-6-2012 for
inviting objections of the affected persons through Deputy Commissioner, Solan within six weeks
from the date of publication of the said notification;

And whereas, no objections have been received within the specified period;

Now, therefore, in exercise of the powers conferred by sub-section (3) of section 5 of the
Himachal Pradesh Municipal Act, 1994, (Act No. 13 of 1994), the Governor, Himachal Pradesh is
pleased to include the local areas, as specified in Schedule ‘A’, in the Municipal Council Baddi.

By order,
Sd/-
Principal Secretary (UD).
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Inclusion of new areas in the limit of Municipal Council, Baddi

SCHEDULE-'A'

Sr. Khatta/Khat | Kh.No. Area in | Name of Place
No. oni No. Bigha
L. 53/53 845 01 09 Kalyanpur, Hadbast No.
201
2, 846 02-01
3. 034/847 01-08
4. 043/855/1 03-02
5. 856 01-02
6. 857 03-14
7. 858 12-09
8. 859 02-00
9. 860 05-13
10. 045/861 03-07
11. 046/862 00-15
12. | 270/282 9 1-3 Billanwala Gugran -198
13. 772/10 0-14
14. 11 49
15. 312/12 3-3
16. 513 tol7 16-02
17. T73/18 6-8
18. 19 0-6
19. 21 1-13
20. 22 3-19
21 777123 5-18
22, 780724 1-1
23. 783725 2-3
24 497/26 3-5
25 27 0-10
26 499/28 0-5
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27 29 to 31 13-13
28 34 2-9
29 115/129 271 to 276 11.16 Chakk- No.196
30 393/277 o | 2.10
305/277
31 278 1-14
32 279 3-18
33 299 to 300 3-03
34 403/301/1 0-18
35 404/301/1 0-18
36 405/302 1-4
37 406/302 2-6
38 407/321 0-17
39 303 to 310 15-1
40 312/320 22-15
41 400/325 0-18
42 326 to 335 6-02
43 362/336 1o | 9-02
364/336
44 337 0-2
45 44/65 255 to 256 7-13 Haripur Sandholi Hadbast
No.206
46 257/2 w0 25812 | 4-13
47 264 to 266 6-14
Total 203-05
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TR IRYg Iqat @ A # Y afafera g o arer &
FAG | T/ WA | e TR | o (fEm) | | v & AW
T
1. 53/53 845 01-09 HoAIvIYY gaadd
TFR 201
2. 846 02-01
3. 034/847 01-08
4. G43/855/1 03-02
5. 856 01-02
6. 857 03-14
7. 858 12-09
8. 830 02-00
9, 860 05-13
10, 045/861 03-07
11. 046/862 00-15
12. | 270/282 9 1-3 EESIEISIRIE
—198
13. T72/10 0-14
14. 11 4-9
15. 512/12 3-3
16. 5139 17 16-02
17. T73/18 6-8
18. 19 0-6
19. 21 1-13
20. 22 3-19
21 T77/23 5-18
22, T80/24 1-1
23. T83/25 2-3
24 497/26 3-5
25 27 0-10
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26 499/28 0-5
27 29 to 31 13-13
28 34 2-9
29 | 115/129 271 %276 11.16 TaH 7. 196
30 393/277 = |2.10
395/277
3i 278 1-14
32 279 3-18
33 299 % 300 3-03
34 403/301/1 0-18
35 404/301/1 0-18
36 405/302 14
37 406/302 2-6
38 407/321 0-17
39 303 w310 15-1
40 312/320 22-15
41 409/325 0-18
42 326 | 335 6-02
43 362/336 ¥ | 9-02
364/336
44 337 0-2
45 | 44/65 255 ¥ 256 7-13 ENTY GEIS]
Feaw =, 206
46 257/277258/2 | 4-13
47 264 H 266 6-14
B/ 203-05
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ST faWRT

ST

RTHE, 8 3FTA, 2012

& 35981 (T) 3—5 /99— I1.—ZH=dt U<e &I (U, WRA & AIH & 3J0a 309
@ WP gRI Uad WAl BT TIRT A gU, ZHEe USRSl alid Hal RRT & WRMEE 9,
RATeel UQel SN faqRT H J—fasm, avi—1 Rouia) & us @ oy 39 SMfeREAr 9 Hel =
SEICE:] m?ﬁaﬂﬂwﬁaﬁ?mﬁ%ﬁwaﬂﬁ% rrf —

1. e M iR UR™—(1) 37 Al &1 Gfea T, e g SEnT e
J—fa=rh, w1 (rorufa) Wil iR gt 9, 2012 2|

(@ A 9 IRua, feAEd gee | eilRid fBy oM @l ARG | U9 i |
2, ﬁw:raﬁ?w@%ﬂm—— 9 favTT @ ST @ $Te—T(T)3—5 /99, ARG

23—3—2001 T JMfERIId feArae uqer SenT e y—fagm (avf—1 o) wft va ur=a
9, 2001 @1 vaggRT R far S 2

(2 g W PREF @ B g W Sudad Su—fad 2 (1) & dE 59 yeR RRIE
el & e & T iy FRYfaa, 919 91 dRa 39 A @ oA A= wv 9 @1 g
REEIRSIN

MY R,

S0 dio Hio #F,
gee Afad (ST |

SUTER—"H"
et faMeT # g, -1 (@outa) @ g @ forg <t ik gr=fa e

1. g BT A~ AT |
2, gl d G=R1—6 (TT) |
3. TTHROT.—a7—1 (RTST9f3a) |
4.  IOTE— i) AT geEIRI @ fory daTHIT -
U d78: 15600—39100 YT + 6600 /— ¥UY IS U

ii) AT FHFRT P forg I -
22200 /— ¥UYY W™ AT 15—F ¥ QU 1Y &R & AR |

5. "I Uq AT "I Uq.—IIT |

6. W Wil & oY aMg—45 9¥ AT IW A FH |
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R g w1l fby S a1l Afdadl @ fog S g W1, de A1 |ideT & SR R
Fgaa ey v afiqal |fea, ugd 9 & AR & |ar H§ I gl & Ay 78 gnf:

R+ I8 AR P Al el a1 dfder & R R Agad fear war el 9wy A
Fgfad ®1 dRIg @1 it Mg @1 8 AT B, o 98 qqed AT Wfder B qeR W AYfdd @
SR fafgd g d ge & fog ura e 8

W] I8 AR fF g sfadl /ggfed o9 Sfadl aer 3= 99 & Ffeddl & oy
SU Y W H IA B e & o Fadl, [N fFAEd uee ReR & deRer a1 ey
3SR (3ee) & e o o

R I8 AR A b ufeas Qaex, Al don @ Feril & | $HarRal o, & U
ufsis Adex, Rl don wWrad el & URMIe Ted & 999 U Ufeeld ddex, frmar /
wWraa el # e 9 9d RGN dHar) o, A 9t # oy ofmr # it & Rawg @
ST, SR IRGRT HHATRAT DI 3 &, fb] 39 UBR o RIgd ufedd daex, i qen
wWgd Merl & U dHeRg @ 981 & e, Sl ggErdad) U il /wrd Rerl g
Ry fhg g o /fey v 2 &R 39 ufeds daer, fmt /wra et & uRfPe Ted &
aeer U AT/ T et @ Jar § sifeaw wu  smaferd by e € /fey w9 |
k!
>

(1) el 9t @ forg
(Tal) @I emded I B
ST fovar am 7|

(2)  oruT Qarldd SnaffAi &1 g=m H el Wil & foy oMy Wi iR erva, feAre
Ja3l b AdT ANT & fAdebr IR Rifore fbam S | |

JHT BT TN S9 99 B Yo g I &I e, H ug
forg, werRefy, faenfia oo wn & @1 SRR @

7. W el fby oI arel safaaal & forg suféa <paw Afées iR o eeag.—(@)
A IEar (@rEA) ¢ (1) /R U R & el "=ar ura favafierer /
AR 9 —fIg™ a1 srags —fage #§ SR sufe ((3h) o s9a woeer sirar gfeam
Thel 3 Ag~4, gda W g SAraroll H fSwrT |

(i) g—Tasie AFREY R e, AMRE IR wWa= oW WSl & Ydeor &
ST AT aY BT & g |

(@) aieH™ AT (IEA) : i) Wi R WSl & SuwAN @& ydewr & faft=
uggell # uflrerer ura o &)

i)y @S UM & [P &R B BT 4 |

i) feamEa uew @1 wfedl, A &R aiferdl &1 99 3R ucwr # fdemm=
faftre gemall & Fgfad & forw Sugerdr |

iv)  URIMET ¥ 319d IR BRIGRI BRIGHA! Bl W= wd H R DI AT |

8. WY Wil fdy 9 g wfdmdl @ fog fafda amyg ok A swan, w=a
Ffdaal & g2 § AR B AT AEL—eY : T el | AfAS AT - AN T |
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9. IRAeT P 3rafY, IfT BIS slL—=ar a¥, THdT TP a¥ q S VY 3R 3rafdy
& forv favarR foar S g, Srar e uiidrer faey uRRerfoat & ok foRad oo 9 e
=4

10. Wl @7 ggfe: wdl A 8l ar o, afafgien, wmmRe gRr ek fafe
Jgfadl gRT R WM 9l Yal & GiIedar—raufaed I=fa gR1, U1 9 89 IR JemiRefq,
[N qdt gRT FFIffd MR ) I dfder & MR IR Wil gRT |

1. Wt gy, MR o g9 # aftw @S), e gt/ afatgiea /
WMRR ST Sgm—\gme y-fagai § 9 o= gxn, e o= 9v &1 frafia
HaThTd T U | Bf T ded Jar, afT ®IF B, B Afferd e @ uid 99 &1 A darerd
=l

(1)  dr=fd @& i AWl § 9 R afid MYe] 9 gd 9 Re (@we) g A ﬂ’s‘
AR de Jar, afT Pig B, WA & forv 39 Al § genfafed Warerd @ forw, 39 Id &
FIF YEd g MO H ofl Sie), b wwRe gadt | dqel fgfed / oifa, ﬂ?ﬁsﬁ?qﬁr—vﬁﬁﬁw
& IUTH B ATAR =TI DI IAd WHRI UlhAT DI YA @ UL Bl T3 o

W] B9 T AHAl A, T DIs BAS Afdd TRRES UG H AU Hl AT Hrad (dged
IMER TR I T3 HaT Afed, S Fafdd dar/ Fgfad & o aRer 3§ 81) & MR R Sad Hfds
IugEll & HRY AR By ST &1 uF 8 ST 8, 987 UH—8MUe Udi /Ug /Hre} H S
R ¥ @fdd AR fby SF & 9§93 Sg IR IR axd 999 B fdd 94 SR
Y SIGT

R I8 SR fF I T yeeRAl @, 59 W gl & forg faR fear S €, &9 |
HH UM a9 B RAGH AsdT AT AT U8 @ Al AR YA B 7 RAfgq dan, S W a9 En
B

W] I8 AR Al P T8 DI AT YIHl WRgd a1 el & BRI Ur=fd fhy S
Tl faR @ folv o 81 ST &, d98f S9d ofrss afdd WY R o @ faaR & forg
TS AHSAT ST /AT SI6A |

BRI —ATH R & F<Id B8 YegRl U= & oy o 8 a4
QT Ife IR U Al qayd AF® &, 1 feAdIagse amie Biffel wada (Rerded
JMH Joh=deT 39 & fRAMd e AF-Caidd Afdviel) Sodl, 1972 @ 99 3 & Sug=l @
id ol fhar AT 8 IR s oraid aNigdr oy fer U B I O uew afdwds
(RSTde @it Jh=ilol 39 <1 BAdae UQel Caihd AfaviIol) wool, 1985 & A 3 & Iud=ai
& Iid Wl fmar AT 81 QIR S STvaeia aRiar o fQu Ty Bl |

(2 = UBR WRAHRY & | Al § U e R R Ry 9 9g 9eRe us
WR I g oNAR def Jdl, Al PIg 8I, Jarbrd & oI qorEm H o Sy, afe deef fFgfa /
U=, S 999 @ UEq SR Wl IR U=l Fdl & Sudeel & R $I g of:

W] BT Ts ISWYF Ffde daef a1 I T0ET § o & U Sl RIAIBRT BT, 9D
holRa®y URUREG I¥IdT uRafid g |

12. Ife fourf o=fa Sl e 8 @ SHe SReI—ol AR gRT
AHI—TT R ST B SV |
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13. 9dl &xq # R aRRefal # Ramea ey e Jar T 9 wmmy fHar
ST —ST fafer gRr erufera &1 |

14. W 9t & forg afart s —fh Jar a1 ue R YR @ forw amaedl @
YRA BT ANTRS BT FaR 2 |

15. e 9l gWT U7 R Fgfd @ foau o —3 wdl & A9me W, ue W gad
& forv =q, AiRad akie & MR R fHar e, afe, genRefa, fReme U<y ofie Hdr ST
IT =T Il YTSIBROT VAT BT A Hh AT FHrE a9s), a1 forRad uklenm a1 amagiRe wier &
MR W fHar Sgm, ORIdT WX /Uigasd IMfe, JRefd, SMART /3 Al UIIaxu gRI
JaeTRa fdar e |

15—& Hfder Fgfaa gv1 ue R Fgfaa & fog sem—sa Al | 60 arg @ 8 gu
91 ug wR i Fyfaar |y U Al SR wdl @ oregd| @ siei——

(D)  HHIAL— () 39 Uiferll & efe ST fawmT # - &1 9fder & R
R YRS H U 99 & oIy TR e, 57 auiay SR UR GgRaT S FhT

R JER TR FAr q@e & fIWRe /TR0 B GRg  fAurTes, I8
THIO—T3 SR BT b a9 & SR AfdaT iR Fgad afdd &1 Fdr SiR IR0, A<lveid I8l
2 3R D T I HiIST DI Ay BT FAdred / fawarRa fasar g |

(@) US & AEA U AP HdT AN & HREH | IM—Afad (ST), fFAmd
Ja3l WReR, Rad ual oI AfdaT & AER R WA & {77 TRBR BT AFAGT UG DR D T
AT BT FHIg Wl SMHBRT A [ZATIS UQel AAldh HAT AN & FHET T |

M  Fue, 59 FE | fafed o wat & SgER fhar S |

() <wfaercre ITAR™L—de & R W Fgad —{as @1 22,200 /— TUT B
FHihd FId AfdeTd® IBA (ST U 908 & FAqH ST IS U & aRIaR 8111) Ufaerd Hawd dl
oeft | afy dfder # e 9¥ 9 e @1 S@Iay @I ol g, o uErqad) 99 (auh) & forg
WfIeTHd IUAfEl § 670 /— BUY B IGH (U5 & U 498 P YAdH oFT IS U BT dIF ufrerd)
e gfg & WU H ST B ST |

() gl /e ot —afia ([, f2aed uew WRer Fgfad ek
SENINERIEcaRS Il

(1v) == ufshar—sdfaer Fgfaa @ <em &, ue R Fgfda & fog =9+, AiRas den
& SMYR W fhar S a1 Ife smawdd a1 FHHEN F9s Sy, df foRaa olienm a1 amagiRe
WRIAT & AR IR fHar S | e R/ UI6ahd sle Adg Al ATiEasor, fefidq fZarad
Ul Wih el SN gIRT faeTRe fbdr SITg |

(v) <facee Fgfeaal o forg == |fifd—o=i T 9l wiideRon, sieriq f2aree

UG <l AT TN gIRT HHI—HHT IR ST @ SITU |

(VI) RR——3wedl &, T899 & U §91 F9E 9 Held SueE—"T" & AR IR
SATEIRT BT BT |
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(Vi) =@ iR wd.—(®) wfder = fgaq aafdd &1 22200/— 3Ug & fa

AfIeTA® IHH (ST U dv8 & <9 ST I8 U & aRER 811 U e @l SIedt | |fae

R ga afdd T 9gIv Y ay (aul) & oy WidarAd e H 670 /— BUY (UG & U oS &l

IdH ST TS U BT A9 URe) @1 9 P FHER BRT IR I Dl GRE UgAUN, o
IRS /T dq=H= onfe 8 fear Sire |

@) wfer R Fge @fd o Ja1 e oRemll ER W ERT | Al |faer
Fgad afdd &1 s /Rl St TE Urr Sirar ®, A Fgfad @mra fe o @ fog
I |

3 5

(M  wfer w® Fge afed te 99 & 9 [ B D U US RF b AHRAD
AP BT THAR BN | T8 DY UH I P ARId fdbar S Fam | dfder R Fgea aafad
Bl fHA N1 YR BT = IS ATHY A Al sR1| I8 fafbear ufigid iR vatoiowdio
NG & oIy AT haR 81 8RN /BRI | dddl UG fahrel, MR e Sme |

@) e AEeR @ FgdeT & 99T a1 9 Mt guRafa 9 wd: & Hfdar
B qATGAE (FHOE) B WG | Aider R Fygad afdd doie (SYEN) 9 Juieft @ safe ®
fore AfaeTH® B9 BT THER T8I BT |

(€ dfder & R W FgE HHaR), R 3R & Ud E W | a9y Bl
PHRIGIA of PR o 7, Al & IR R WIFRY 7q U B8R, S8 A1 Jemafia SR
R VT AT I & |

@)  Fuld el B BRI /IS Igd [fhedr gqaril | /T IR 191 95
YA HRAT BT | dRE WWllE 9 3ffed o THadl Afgerr angefl uoa 89 ddb, Rl dR W
UGS 1 AT | Azl il b1 R uitipd fifdear SR / Saardl gRT Sugddn
& fog g oleror fham S |

(®) wfier wR fFged afed &1 afe U+ Idg dadl @ R H dR IR ST Jfard
B, I 98 99 R W, ol FRfAd ufRel SHenRal & a9 & Yo R AR B, I
9T/ Q% AT BT BHAR BT/ BT |

@)  Fafdd SFaiRal S Su H g1 AR AT Al & [SudE S U, 3R0—TE. AR,
gedl fogm, aeRer wfes g g9, ﬁmﬁﬁwawwﬁwmwwwmgm
AT T M H AR 8l 81T | I 39 W™ H JAmafvid Iuaferdl Qe & fog ghar &8 |

16. JIRHAIT—IAT H FYfF, fRAEd USw WROR §RT SH9—8Hd W AT
STt / JTgfad Se—atiferdi /3= fUes avi IR o yadt & aafdadl & forg dar # siRefor &
qad SR fby T el & 37l B |

17. fourfa o9en—ar ¥ U 9o B, IHI—99d R IJUqT Genfed  favriig
qer a9, 1997 # ¥ fafed favrfia odiem urg &=AT 8RM |

18. RIf¥a &1 & TR ——ST8l 5 WRAR &1 I8 T 81 fb AT HRAT MaIS AT
T ©, 981 I8 BRI bf flkad # fafaRad oxe, fRurae uewr il a1 SR & ORTHel
J, QY gRI, 391 A & sl Suaw (Sue=l) &1 fosdl ot a1 afaa(Ed) & uast a1 ug (Ug)
P qrad, FIfreT ax FHh |
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“SUTERI—F"

ST T # y—fasr iR R uee WeR & 7eg i (SE) e yew
IRAR B Aegd I fFenfeg 1 9 arel dfaeT / HRR &1 79y

TG BRIN B/ HHAT o T3/ AT oo
...................................... AR e AR R T @fad (B9 599 9@ 999mq
TIH UTHR’ el AT &) AR f2Araed ueer & Iuurel & 72 fews, SO, fRamad uesr &

Aegd 9 (Y 99 399 U9 @A U8R B8l AT &) @ A M ARG oo
BT fhar T |

fgi TR o SWRIGT YUH YeTHR DI IV RT © 3R YT TETDBR T oo P
w7 # Gfaer emyR W =faRad feves ik vt . 9d1 a1 & forv weafa & gi—

1. TE B YA GETBR oo D w0 H .. URAT B 3R, P AT
W dr fiF d®, Ud 99 @ afy & forv fgdy uefdR @ War § @] I%
fafafdse wu 9 SfeaRaa fear a1 8 3R IFI TRl §RT SRR Ui 137 & &
o UIGR @ 3T ueeR & A Afder et o e & refq
o7 & wIwg & Watid (@ET@) FHs Sl SR gEAT AfeH JAaedd A6l
BIT:

IuIay AR W AT Fafy H fawdror / Fdiexvr 7 fawrmes, a8
THO—UF SR X 9¥ & SRM Afaer R g @fdd @1 war iR SR,
HdmoHd 8T 8 3R daa oWl S|l dfder @ @1 9died /fawaRa fasan
ST |

2. Y YeThR &1 GldalcHd YhH 22,200 / — YT GfHET B |

3. T TR I HdT Yoiaqar SRl JMER W BRN | Afe |ider iR Fgad afd &
BT /3RO S =l Urar ol & a1 Ife Fufeg ueam) S9 Rfed & fowg
FRgad /AT @R 3 e 2, s foy veM ueeR &l |iaeT IR SR TR E,
a1 fFrgfea gatafia () @ o & forg qrft 8|

4, dfder IR Agad e (e ) U A1 @ ¥al & A S ggErq Ub
fa & MHRAD IFADBIY BT §PHAR BN | I8 AP U d¥ deb e fbhar S
FDHIT | HAGT TR TG Bl AT A UBR BT 3 Blg IMABIE AT

Tgi 8| 98 fafecr ufgfd ok gaodiowio s@fe & forw i gdeR @
BT /81 | Baer Usgfay sraTer, PR R S |

5. e PR & SrgHlas & a1 e 9 At FguRelfd & waa: & wfdar
& GIGH (FAYA) B QT | e R gad Jafdd wde (S 9 rguierfa
DI AT & fory HfAgTH® YPH BT ghaR 8l BT |

6. faer W Fged @, e dARl & R W Ui 99 BT dridie goi R for
2, AMAIHA S AR TR WIFRET 2G UTH BT, S8 | T SR W U
FHRAT T 2 |

7. T el B WRBRI /IMTEIra fRafdear @aardl ¥ ST 3RIG JH10—0H
URIA BRAT BT | AfZelT Il &1 =M 4, 9IRS IE o 3Afdd B THger




o103, feATael U9, 25 IR, 2012 /3 9IgUS, 1934 3037

UG B d@ SS9 IRR AR W IguYAd a1 <Y | Afgern nafdar @ foedt
ufda fafecar fteRT /@earll gRT Sugaadt & foly g=: wieqvr faar Sirem
afey |

8. dfder W Fgad fdd @1 afe U g dadl & FRg § SR WR ST fUfer
g1, a1 98 S &R R oI, Fafa uftRer wHeiiRal B 9999 @ gAad W)
ML 2, I3 9T/ & M &1 EHAR BN/ BT |

9. dider R Fged Afeda@) o dHeRl dEfee dET AeT & A
3090TH0 / SH0WoTH ¥ o] &l BT |

I ARIRGRY YU UHR MR gy UeerR 1 39H gdued SfeaRad dRikg &l
JUH—3T gER BN U B |

(T2 UETHR B ERIETR)

2. e
(Hmaqmw) .............
arferal @ Sufkerfa #
1o e
(Hmaqmw) ............
(feia veTPR & THER)
2. e

[Authoritative English text of this Department Notification No. Ind.A(A)3-5/99-11, Dated 0§-
08-2012 as required under clause (3) of Article 348 of Constitution of India].

INDUSTRIES DEPARTMENT
NOTIFICATION
Shimla, the 8th August, 2012
No. Ind.A(A)3-5/99-11.—In exercise of the powers conferred by proviso to Article 309 of

the Constitution of India, the Governor, Himachal Pradesh, in consultation with the H.P.Public
Service Commission, is pleased to make the Recruitment and Promotion Rules for the post of
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Geologist, Class-I (Gazetted), in the Himachal Pradesh Industries Department as per “Annexure-A”
attached to this notification, namely:—

1. Short title and Commencement.—(1) These rules may be called the Himachal
Pradesh Industries Department, Geologist, Class-I (Gazetted), Recruitment and Promotion Rules,
2012.

(2) These rules shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

2. Repeal and Savings.—(1) The Himachal Pradesh Industries Department Geologist
(Class-I, Gazetted) Recruitment & Promotion Rules, 2001, notified vide this department
Notification No. Ind-A(A)3-5/99 dated 23-3-2001 are hereby repealed.

(2) Notwithstanding such repeal, any appointment made or anything done or any action
taken under the rules so repealed under sub rule 2(1) supra, shall be deemed to have been validity
made, done or taken under these Rules.

By order,
Sd/-
DR. P.C. KAPOOR,

Principal Secretary (Industries).

“ANNEXURE-A”

Recruitment and promotion rules for the post of Geologist, Class-1 (Gazetted) in the
Industries Department, Himachal Pradesh

1. Name of Post.—Geologist
2. Number of Post(s).—6 (Six)

3. Classification.—Class-I (Gazetted)

4. Scale of Pay.—(I)  Pay scale for regular incumbents:
Pay Band 15600-39100+6600 Grade Pay
(I)  Emoluments for Contract Employees:
Rs. 22,200/- as per details given in Col. 15-A.

5. Whether “Selection” post or “Non- Selection” post.—Selection
6. Age for direct recruitment.—45 years’ and below

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis;

Provided further that if a candidate appointed on ad-hoc basis or on contract basis had
become over-age on the date he/she was appointed as such he/she shall not be eligible for any
relaxation in the prescribed age-limit by virtue of his/her such ad-hoc or contract appointment;
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Provided further that upper age-limit is relaxable for Scheduled Castes/Scheduled
Tribes/Other categories of persons to the extent permissible under the general or special order (s) of
the Himachal Pradesh Government;

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servant before absorption in Public Sector
Corporations/Autonomous Bodies at the time of initial of constitution of such
Corporations/Autonomous Bodies shall be allowed age concession in direct recruitment as
admissible to Government servants. This concession will not, however, be admissible to such staff
of the Public Sector Corporations/Corporations/Autonomous Bodies and who are/were finally
absorbed in the service of such Corporations/Autonomous Bodies after initial constitution of the
Public Sector Corporations/Autonomous Bodies.

(1) Age limit for direct recruitment will be reckoned on the first day of the year in which the
Post(s) is/are advertised for inviting applications or notified to the Employment Exchanges or as the
case may be.

(2) Age and experience in the case of direct recruitment, relaxable at the discretion of the
Himachal Pradesh Public Service Commission in case the candidate is otherwise well qualified.

7. Minimum Educational and other qualifications required for direct recruit(s).—
(a) ESSENTIAL QUALIFICATION(S) : (i) M.Sc. Degree in Geology or applied Geology or its
equivalent from a recognised University or an Institution duly recognized by the H.P./Central
Government or Diploma in Applied Geology from Indian School of Mines, Dhanbad.

(11) 7 years field experience in independent Geological mapping & mineral prospecting
of economic stretegic and rare minerals.

(b) DESIRABLE QUALIFICATION (S): (i) Training in different aspects of
prospecting for minerals & utilization of minerals.

(i1))  Knowledge of developing & working mineral industry.

(iii))  Knowledge of customs, manners and dialects of Himachal Pradesh and suitability
for appointment in the peculiar conditions prevailing in the Pradesh.

(iv)  Experience in Administration & capacity to draw executive programmes
independently.

8. Whether age and educational qualification(s) prescribed for direct recruit(s)
will apply in the case of the promotee(s).—Age : Not Applicable.

Education Qualification : Not Applicable

9. Period of Probation, if any.—Two years’ subject to such further extension for a
period not exceeding one year as may be ordered by the competent authority in special
circumstances and reasons to be recorded in writing.

10.  Method of recruitment, whether by direct recruitment or by promotion,
deputation, transfer and the percentage of post(s) to be filled in by various methods.—100%
by promotion failing which by direct recruitment on a regular basis or by recruitment on contract
basis as the case may be.
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11. In case of recruitment by promotion deputation, transfer, grade from which
promotion/deputation/transfer is to be made.—By promotion from amongst the Assistant
Geologist with five years regular service or regular combined with continuous adhoc service
rendered, if any, in the grade.

(1) In all cases of promotions, the continuous adhoc service rendered in the feeder post,
if any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these Rules for promotion subject to the condition that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provision of R&P Rules;

Provided that in all cases where a junior person becomes eligible for consideration by virtue
of his/her total length of service (including the service rendered on adhoc basis, followed by regular
service/appointment) in the feeder post in view of the provision referred to above, all persons senior
to him/her in the respective category/post/cadre shall be deemed to be eligible for consideration and
placed above the junior person in the field of consideration;

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of atleast three year’s or that prescribed in the R&P Rules for the post,
whichever is less;

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the proceedting proviso, the person(s) junior to him/her shall also be
deemed to be ineligible for consideration for such promotion;

Explanation.—The last proviso shall not render the junior incumbent(s) ineligible for
consideration for promotion if the senior ineligible person(s) happended to be Ex-Servicemen
recruited under the provisions of Rule-3 of the Demobilized Armed Forces Personnel (Reservation
of vacancies in Himachal State Non-Technical Service) Rules, 1972 and having been given the
benefit of seniority thereunder or recruited under the provisions of Rule-3 of the Ex-Servicemen
(Reservation of vacancies in the Himachal Pradesh Technical Services) Rules, 1985 and having
been given the benefit of senijority there-under.

(2) Similarly, in all cases of confirmation, adhoc service rendered on the feeder post, if
any, prior to the regular appointment/promotion against such post shall be taken into account
towards the length of service, if the adhoc appointment/promotion had been made after proper
selection and in accordance with the provision of the R&P Rules.

Provided that inter-se-seniority as a result of confirmation after taking into account, adhoc
service rendered as referred to above shall remain unchanged.

12.  If a Departmental Promotion Committee exists, what is its composition?—As
may be constituted by the Government from time to time.

13.  Circumstances under which the H.P.P.S.C. is to be consulted in making
recruitment.—As required under the Law.

14. Essential requirement for a direct recruitment.—A candidate for appointment to
any service or post must be a Citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of viva-voce test
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if the Himachal Pradesh Public Service Commission or other recruiting authority, as the case may
be, so consider necessary or expedient by a written test or practical test, the standard, syllabus, etc.,
of which will be determined by the Commission/other recruiting authority, as the case may be.

15-A. Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these rules, contract appointments to the post will be made
subject to the terms and conditions given below:

D CONCEPT.—(a) Under this policy the Geologist in Industries the Department, HP
will be engaged on contract basis initially for one year; which may be extendable on year-to-year
basis:

Provided that for extention/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his period of contract is to be renewed/extended.

(b) POST FALLS WITHIN THE PURVIEW OF HPPSC.—The Secretary (Inds) to
the Govt. of H.P. after obtaining the approval of the Government to fill up the vacant posts on
contract basis will place the requisition with the concerned recruiting agency i.e. Himachal Pradesh
Public Service Commission.

() The selection will be made in accordance with the eligibility conditions prescribed
in these R&P Rules ;

(II) CONTRACTUAL EMOLUMENT.—The Gologist appointed on contract basis
will be paid consolidated fixed contractual amount @ Rs. 22,200/- P.M. (which shall be equal to
minimum of the pay band +Grade Pay). An amount of Rs. 670/- (3% of the minimum of pay
band+grade pay of the post) as annual increase in contractual emoluments for the subsequent
year(s) will be allowed if contract is extended beyond one year.

(III) APPOINTING/DISCIPLINARY AUTHORITY.—The Secretary (Inds) to the
Govt. of H.P. will be the appointing & disciplinary authority.

(IV)  SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made on the basis of viva-voce test or if considered necessary or
expedient by a written test or practical test, the standard/syllabus etc. of which will be determined
by the concerned recruiting agency i.e. Himachal Pradesh Public Service Commission.

(V) COMMITTEE FORSELECTION OF CONTRACTUAL APPOINTMENTS.—
As may be constituted by the concerned recruiting agency i.e. Himachal Pradesh Public Service
Commission from time to time.

(V) AGREEMENT.—After selection of a candidate, he/she shall sign an agreement as
per “Annexure-B” appended to these Rules.

(VII) TERMS AND CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ Rs. 22,200/- P.M. (which shall be equal to minimum of the pay band+grade
pay). The contract appointee will be entitled for increase in contractual amount @ Rs. 670/- (3% of
minimum of the pay band + grade pay of the post) for further extended years and no other allied
benefits such as senior/selection scales etc. will be given.

(b) The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory.



3042 o104, feATaeT U, 25 IR, 2012 /3 9IgUS, 1934

(c) Contract appointee will be entitled for one-day casual leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/She shall not be entitled for Medical Re-imbursement and LTC etc. only
maternity leave will be given as per Rules.

(d) Unauthorised absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. Contract Appointee shall not be entitled
for contractual amount for the period of absence from duty.

(e) An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

§)) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate will be re-examined for
the fitness from an authorized Medical Officer/Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter part official at the
minimum of pay scale.

(h) Provisions of service rules like FR SR, Leave Rules, GPF Rules, Pension Rules &
Conduct rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

16.  Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/ Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17.  Departmental Examination.—Every member of the service shall pass a
Departmental Examination as prescribed in the Departmental Examination Rules 1997 as amended
from time to time.

18.  Power to Relax.—Where the State Govt. is of the opinion that it is necessary or
expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the H.P. Public Service Commission, relax any of the provision (s) of these Rules with respect to
any class or category of person(s) or post (s).

“ANNEXURE-B”

Form of contract/agreement to be executed between the Geologist in the
Industries Department and the Government of Himachal Pradesh through
Secretary (Inds) to the Govt. of HP)

This agreement is made on this.................oceiiiiiiiiiiiinni. dayof .................. in the
D) SRR Between Sh./Smt S/o/D/o
Sheoiii R/o
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Himachal Pradesh through, Director of Industries, H.P. (here-inafter the SECOND PARTY).
Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST PARTY
has agreed to serve as a Geologist, Class-I (Gazetted) on contract basis on the following terms and
conditions:(—

I. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Geologist, Class-I (Gazetted) for a period of 1 year commencing on day of and
ending on the day of . It is specifically mentioned and agreed upon by
both the parties that the contract of the FIRST PARTY with SECOND PARTY shall ipso-facto
stand terminated on the last working day i.e. on and information notice shall not be
necessary:

Provided that for-further extention/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory during the year
and only then the period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. 22,200/-per month.

3. The service of FIRST PARTY will be purely on temporary basis. The appointment
is liable to be terminated in case the performance/conduct of the contract appointee
is not found good or if a regular incumbent is appointed/posted against the vacancy
for which the first party was engaged on contract.

4. Contractual will be entitled for one day casual leave after
putting in one month service. This leave can be accumulated up to one year. No
leave of any kind is admissible to the contractual ------------- . He/she will not be
entitled for medical reimbursement and LTC etc. Only maternity leave will be given
as per rules.

5. Un-authorized absence from duty without the approval of the controlling officer
shall ~automatically lead to the termination of the contract. A
contractual...................oll will not be entitled for Contractual Amount for the
period of absence from duty.

6. An official appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need based basis wherever required
on administrative gorunds.

7. Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Officer/Practitioner. In case of Women candidates,
pregnant beyond 12 weeks will render her temporarily unfit till the confinement is
over. The women candidate should be re-examined for fitness from an authorized
Medical Officer/Practitioner.

8. Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counterpart
officers at the minimum of pay scale.

0. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable
to the contractual appointee(s).
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IN WITNESS THE FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:

L,
(Name and full Address)
(Signature of the FIRST PARTY)
2
(Name and full Address)
IN THE PRESENCE OF WITNESS
L
(Name and full Address)
(Signature of the SECOND PARTY)
2 s
(Name and full Address)

MEDICAL EDUCATION AND RESEARCH DEPARTMENT

NOTIFICATION
Shimla-2, the 21" August, 2012

No. HFW-B (A) 8-1/2003 (I/N).—In continuation of this department notification No.
HFW-B (A) 12-9/79 dated 20.1.1994, the Governor, Himachal Pradesh is pleased to amend
following changes for providing medical facilties to the Himachal Pradesh Government employees
and pensioners and their dependents :—

"The condition imposed vide letter No. HFW-B (A) 12-9/79 dated 20-1-94 regarding
obtaining permission of Director of Health Services, HP for taking treatment outside the
State and countersigning the bills by the Authorised Medical Attendant of the area if
treatment is taken in case implantation of Lens for Cataract is hereby deleted and in future
such cases will be examined as per provisions contained in the new Health Policy issued on
21-6-2008".

By order,
Sd/-
Secretary (Health).
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MEDICAL EDUCATION AND RESEARCH DEPARTMENT

NOTIFICATION
Shimla-2, the 16" August, 2012

No. HFW-B (A) 8-1/2003 (I/N).—In continuation of this department notification No.
HFW-B (F) 1-1/2008 dated 21.6.2008, the Governor, Himachal Pradesh is pleased to insert the
following provisio to para 9.6 of the said notification :—

9.6-A. Provided that for treatment taken in empanelled CGHS institutions in the NCR
(National Capital Region), the reimbursement shall be restricted to CGHS rates.

By order,
Sd/-
Secretary (Health).

(AN N

g IGTId SU—HUSH USIEhiI, R Rerd yemR, e fe=R, f’ars g9
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Before the Sub-Divisional Magistrate, Kalpa Sub-Division at Reckong-Peo,
District Kinnaur (H. P.)

In the matter of :

Shri Durga Parsad s/o Shri Madan Singh, r/o Village and P.O. Sangla, Tehsil Sangla,
District Kinnaur (H. P.) .. Applicant.

Application for registration of marriage under the H. P. Registration of Marriages Act, 1996.

Notice to general public.

The above named applicant has preferred an application supported by an affidavit stating
therein that he got married to Smt. Suchita Rani d/o Late Shri Bargat Ali, r/o Village Sangla, Tehsil
Sangla, District Kinnaur (H. P.) on 28-9-2010 as per prevalent customs, but name of his wife has
not been entered in the records of Gram Panchayat Sangla so far and has further requested to issue
an order to the Gram Panchayat Sangla for entry of the same.

Therefore, general public is hereby issued a notice through this publication that if anybody
has any objection for the entry of name of Smt. Suchita Rani as wife of Shri Durga Parsad s/o Shri
Madan Singh, r/o Village Sangla, Tehsil Sangla, District Kinnaur in the records of the Gram
Panchayat Sangla, he/she may present written/oral objection before the undersigned on or before
4-9-2012 failing which it will be presumed that nobody has any objection and necessary orders will
be issued to the concerned Gram Panchayat for entry of the marriage.

Issued under my hand and seal of the Court today the 4th day of August, 2012.

Seal. Sd/-
Sub-Divisional Magistrate,

Kalpa Sub-Division at Reckong-Peo,

District Kinnaur (H. P.).
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3. g JY AvSH BT SIS—daR &85 |

4, Tl R @1 MYR dedlel BT Uwg a1 U, GAIY, Sblell 3R UM g=mdd
CANIEIS

5. doc], FSTeTl T U=sg &1 WA |

6. HITST STl & 91T SU AvSS BT g1 9Tl &5 |

7. et fr=iR |
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8. e AR H SU T89ld RS & PIedls AR PRAT YSdR gd, DIl
dEdldl & volle—9aT T AFHT YedR gd 3R RIas dgdid &1 diel urd
JeIR 9q |

9. STT HUST H HRANT TEAIA BT TSI USaR gd, dlell Il IU dgdidd &
el TS, WS, °=aTs, UM, arfl ArTe iR Wil Ald, UgR dsdld &
SIRATS, HeiTe, UM, qdie, qol, U, AN, Ree—wedrH], R, oie AR
<€ UCAR gd, YA dgdid @ Rrofl, FIeluR, AFTe, AH—aiel, Il A%
3R SR Mw yearR ga IR vk dedidl $I gedrsl UedR od |

(1) Uiy & 9 AWl § 9e R Fafid FYfaa 9 qd 9eRE ([@d) U H @l g
AR e Jar, afe ®1g 8, U=fa @ forv 59 fH § genfafea warere & fog, 369 Id &
I & gU IMOAT H ol S, b wwRe yart # dgef Fgfad /ar=t, Wl &R urfr s
D IUTHl B ATAR I DI IAd WHRI UlhAT DI AUAT & UL Bl TS o

W] I T AHAl H, [ Dls BS Afdd IWRS UG H AU fl AT Bt (T
IER R P Mg ded a1 A@fEd, S PR dar/ Y e 3 8) & JER RS
fafde Sus=ll & &R AR fHT ™ &1 9= 87 SIdr 8, a8l 3U=—31u+ Yot /ug / dhlex |
I IR T Afdd, foaR feu ST & o1 99T SIeH QiR fIaR o a8 wi-ss afddal |
SR THST S /R SITeT |

W] I8 AR b 37 9l yeariRAl @1, f59 w® gr=fa & forg f=m fdar Sier 2, &9 4
HH A9 ¥ @ R[AGH AT WAl A1 US B Wl iR g Frml | fafed dar S o @9 8,
UL

R I8 AR Al P T8 DI Afed gl wRegd @ Ut & BRI U=l fby S
el faaR @ foU 3urt 81 Sfel €, 981 Sud B wfdd W Ul gr=fa @ forw s s

SITQTT / qHST SO |

WEEIBRU——ATH Wb & id bS8 Jeanl U=fd & oy s =& d9sm
e, Al alRs ourE afdd ayd 9 &, R feAifcargss s B wwRaMd (Rerdee
AME dh=at g9 e e AF-—<diidha Afdd) oo, 1972 & 97 3 & Sue=l &
aifd ol far T 8 &R s9e oraid aigar oY feu WU B ar Y vea— afdaiE
(RoTder o dd=iiot 39 <1 fRrae Uyl Saviidd AfdiIol) wool, 1985 & W 3 & Sugwf
@ I Al fhar AT B QiR $Hd S aigdr ord T U B |

(@) = UBR WRNIRO b T A 1, W g R T Fgfed 9 qd 9w Rke ue
W B T AR ded WAl Ffe I B, Aarblel b fw oA H ol Wedl, afe deef
e / Uty Sfa a9 & uear &R 9l SR Ui Ml & Suawll & STgaR &I g off ¢

W] BT Ts ISWYF Ffde daef a1 &I T § o & U Sl RIAIDHRT B, 9D
Pholdy TRYURE gl raRafid Yevil |

12.  Ife fovrfia w=fa SfRfy faemm 8 O S SRem—Rarfia a=fa afafa &
JregeraT fRATa ST olich T SMRANT & Ifeye] U7 ISP gRT AMae Foxd gRT b S |

13. Wl B A 9 aRReftl & Reme ey e Jar I 9 wmY fear
ST —orr fafer grRr emférg &1 |

14. O Wt /<faer ygfed & fag affart emien—— =i Sar a1 we W fgfea &
forg areft &1 IRT &1 ARS BT fFARf ® |
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15. Wl Wl gRT 98 R YR & oy wm—0e wdfl & Amel W, ue R ygfad
@ forv =F, AiRge 9¥ie & MR W fhar oo | afe venRufq, fRurad U< @l
JMANT AT 3T Wil UTHROT VAT AT Mg T AHIAN |de, ar forlRad wklenm a1 amasiR®
WRAT & AR W A S, ar wR /Uieasd sane, IR, T /3= Al
YISO §RT STALTRY fhar ST |

15—, Hfaer Fgfad g1 ue R Fgfaa & fow sem—sa Al | 60 arg & 8 gu
Al g R wfaer fFygfeaar, = Ry U feree iR wal & el &1 Sef—

(I) HPeaTT—(®) 9 UiferRll & el ARG 9T, &3 HaR Rudral sfwaxr el
fafecar werfderery, e # Afedwa BRiRRe @1, dfdaT & MR R U™ 4 T 9§ & oy
ST ST, 59 auiay SMeR UR G@RIT ST HhT;

R+ i1 7@l # INiay R R IRl /FAdaR0T & foly Awg favmTeaer a8
THTOTIE SR T {6 wfder W Fgad @afdd @1 3 &R SR, 99 & SRM SarNed 9Ty
MY 2, 3R dad T ISHD! AT DI @Ay Fdiqd /fawaiRa @l S |

@) Ug P fBAMEe USW e AAT AN & HR&H § JAM—TIH Afud (WRe),
fEArd Uaw WReR Rad ugl @I HAaT & AMER WR 4R & oY ISR BT FJAGT UTd B
@ TTAN, AHUAT BT ARG Wl AHHT, fifq fZATael UQer @l |1 AN & FHeT S |

M  Fue, 5 FrE | fafed o |t & SgER fhar S |

()  Hfaeres SRl —dfder & MR R Fgad AfSehd fhiaRRe @1 15,700 /—
W B FHIGd R AfaeTd S WHH (ST U d€ P gAAH oF T IS U & a_IER 8RN) Ui
Je @ Sl | afe Gfder § te 99 | IMfdd B GGl @ Sl ® al uEardadl 9y (aui) &
forg dfdereAs Suaferdl § 480/ JUY @I IBA (UG & U 48 &1 <A o IS U & A
yferera) aifiies 9fg & $9 § Srgsma & SQ |

() g/ s uiftreR.—uer |fed /| (Wreed) BHred Ueel SReR
fgfad ok argemasT w81 |

(V) =9 ufsbar—sfder Fgfea @ <en 5 yg R Fgfda & fou =94, 9iRgs e
D AR W fHar Swm a1 afe mavad I1 FHdE |qHem oy, o forlRea wien a1 aagiRa
QRIET §IRT fhar SIQEn, fAdT TR/ UISdshA 3ffa AHG Wil SMRvl, eIl fZArad Uqel dldh
AT AT §RT (FTRA fhar QT |

(V) wficre Fgfeadl o forg o= affd——oil Sag it wifdeon, sierq fRamaa
QP HGT SMRINT gRT 9T 7T TR TIf3d @1 Y |

(VI) RR——3wefl I, T390 & q9aq 891 1 ¥ Hel ™ SuEE—"T" & AR HIR
S«‘II&H{QG DNAT ST |

(Vi) feem oR wd—(®) dfder ® Fgaa afd@ @1 15700/— 39¢ & R4
AT S XHH (ST U d€ B FAGH ST IS U & a_1ER 8RN UM Hacd & SITgT | dfdar
R g fdT mT 9ot MU a¥ (aui) & forg Aidersie YhH | 480 /— JUY (US @ U dS BT
IATH ST TS U B M Ufawd) @ gflg Bl haR BRT AR A by UGG, o
IRS /T Iq-99 g1 el fadm ST |

(@) dfer R Fge @i @ Ja1 Par sReRl ER W BRT | Al dfder w
e @afdd &1 el /R Sie T urn oirar €, O gfed waa fhy 9 @ fog S
I |
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(M  wfer W Fgad e, U A B T @ BRA D 9TE U o D ATHIRAD
HTBT DI ThaR BN | I§ AP U d¥ db AfId fham ST Febdm | ¥fder R Hgad eafdd
BT fH N IR BT AT DI ATHIE SN T8l 8| g8 e ufayfd ok vdoiowo
MG @ oIy A1 haR 81 B8R /BRI | dddl YT faadhrel, MR e Sme |

@) e AfeR & rgaed & o dar ¥ sFfdad srguiRefa & w@d: & Hfdar
B YATGH (FHU) BT QT | Widar R Fygad @fdd, dxied (€gfe) ¥ uReafa & afe &
fore HfaeTeId B9 & EHSR Tl BN |

(®) wfier W Fga Af¥er! 59, TR & e M R UiE did BT SRIGT go
PR forar 8, SMaeIHAl S IMYR WR WIFRRY 8g U BT, W&l W USSR WR U™
HRAT SUfer 8|

@) = enedl B WREN /IREIGR b aaril | AT TRFIAT YH0—93
TR BT BT | RE AW o 3fd HI THadl Afdell, T9a 81 T, Rl IR W uyad
g1 2T | Afger il &1 fhl uridiepd fafdhedr SR/ @reaardl gRT Iugaddr & fofv g:
TRIETT fehar ST |

®) wfder R Fgaa afed $1, e o s Fdl & T H SR TR ST Suferd
g, A 98 S W R, o Fafig gfiRemr it e @ 999 H I @ gAdH R AR ©, I
Il /3 d M T §haR BN /BRI |

(@) T SHaRAT o ST H AT AN AT Al & IUEE, S Uh.IIR—UH.R,
gedl fm, aeRe 9wy M e, e Fem den smerer e anfe wfder W fAyge
fFRTA B T H AN e B0 | I 39 W A JUTafifd Iudferdl 9d9 fe & foly ghar
B |

16. IREI—IdT ¥ Fgfd, BHMEE UQw WRPR gRI, THI—99d W AJd
Sfel / sgfaa Sertadl /o= e af &R o= Yail & fdadl & forg |ar § SiReqor &
grad SR fhy g orgee @ sl g |

17. i o9 —91 & e A Bl IHI—I9T U JAT JINed fRAraeT ueer
foarii wler fm, 1997 & wenfafed fawrfa afiem urg &= B8R |

18. PRI &1 & IR —ST8T U AR BT I8 I B b VAT BRAT A AT
THAE &, a8l I8 BRI BT foaRaad & fafalRad oxe, iR fRaraa u<der ol |ar manT @
R A, QY §RT, 34 A8l @ foxdr (fh2)) (Suarer) Sua=ii &l foddl avf a1 aafqa (aafdaar)
@ Ui AT UG (UGl) B 9rad, R dx D |
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SUTEE—"9"

Afehra BRIRRE R fAae 1Y WReR & 79 W aftd ([red) e e
WRER B Aegd I fFenfeg 1 o arel IfaeT / HRR &1 59y

YE PRR 411/ SN 93 /A Hrearfl—————— ,
<fder R Agead afdd (B 398 390 I9anq, "Uo UedR” $El T §), iR ferea ueer ot
TATd & He (Frafa gTiErRT &1 gg=r) (=
TaH B UYElq il UEeR’ FEl AT ®) & ARIH W ISl dNd BT
fopam T |

i weR 9 SWRgd Y9H UEHHR B TRT TAT B 3R UM UTHRR A
(Te 1 9H) & wY § Ger B AER R FEfaRad e sk edlt w) e
B B (Y HEART & § —

1. Jg & 9o yedR —————— (Ug P AMH)——————— P I H —————— kil
g™ 84 3R ———— DI A B dTel &9 T, Th Iy @f @y & fory g
TR B |aT H e | I8 faftfde w9 @ SfeaRaa fear mar g iR g
UeThRI §RT HRR URIT AT & fob UM UeTdR &1 fgdi UeieR & | dfder,
MR wrd R &1, *1ufq ——————— e @1 W & wdafia () @
ST TAT I A avIS TR BT

WR=] AET BT afd H guigay MER R AR /TR & folv T g
fO9NTTEgeT I8 JHToT—ua SR 6T T fdaT IR igad aafda @ dar iR 3R,
99 & IRM FANed BT T R DHad oW AP GAaT B J@ Bl
Tarepe / faeariRa fear Sirge |

2. Y UeTHR &1 GfdaTcHd YbH 15,700 / — BUT GIHTT BRM |

3. U YTk ! Hal YUl 3RATE YR TR BHT | Ife dfdar ©R Fgead fdd
BT BRI /3R Sl F8] grar Sfem © a7 afe afid ueumd s9 Rfda & fowg
Ry /AT @R f3am SIram 2, foee foy veM ueferR &l |ideT W e T g,
a1 frgfaa wiafia (@) ey o & fog <Ry gl |

4. Hfder R Fged ——————— (Ug &1 AH), T A1 B HdT R dR1 & 99arq Uhb
e @ MHRADG JITHT HT EHER BN | I8 MGG UH 99 ad Afed fdhar o
T | Hider R frgad (g BT 9™) @I, f&dr | UeR

BT AT DI TG I el N | 98 fafdbear ufgld &k geoioHio
s @ folu 91 8PhaR T8 BN /8RfT | dad Ugfd fa@dre Faagar fe
TG |

5. fa=e JAfeRT & argded & I Soial | b guRerfd 9 wd: €
AfGaT BT ygiadE (FHYE) 8 S | dider R fged ————— (T @1 )
T (§gfe) & IruRAfy o1 3rafy & foy 9o+ &1 gdHeR & Br |

6. dfder W g aafdd, e dAl & U WIF W UiE qy BT Hridid Ul B
foraT 2, SMaegdhdl & SMUR WR RIFIRY &g UTF B8RM, S8 41 URITHHE AR
TR QT AT ST B |
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7. T wIeft BT IRBRI /IS IR FRAfhear aaril | 3191 IRFIAr JHo—u=
URI BRAT BRI | AT WAl &7 I H, IR WWE I IMUdH Bl THGRl
UG B P S SRl AR W S uyad a1 < | Al iR &1 fhedl
ufdrpa fafbadr JfEerT / @rearl gRT Sugaddl & oy g=: uieor fbar Sirem
afey |

8. faer W g afad @1, I o Ui daidl & TR H QN TR ST S ferd
g, dl 98 S9 X R, ol g uftrer i sifYer) / e &l dde e &
R[ATH IR AN 8, AT 9« / QP 9w BT 8HR B8R/ BT |

9. dfder R Fged Afed@n) @, FHER dMied 9 AoET B dR—are
$0M0TH0 / SHOGOTHO T AR & BT |

d AEIRGHT U UeThR 3R fgdia uerer o wferal o) SulRefa & sod wduyem
SfocTRad TRIG BT TI—31q SR *N U 2|

arferat @ SuRefa # :
1.

(T4 @ =1 Te)

2.
(A 9 9T ) (T2 UTPR & BHIER)
[rfer @ IuRerfa #
1.
(™ 9 R ua)
2.

(A g T Ua) (e veTpR & &wer)

[Authoritative English Text of this department notification no. HFW-B(A)2-10/2008 dated
23-8-2012 as required under Clause (3) of Article 348 of the Constitution of Indial.

MEDICAL EDUCATION AND RESEARCH DEPARTMENT
NOTIFICATION
Shimla-2, the 23rd August, 2012

No. HFW-B(A)2-10/2008.—In exercise of the powers conferred by proviso to Article 309
of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the Recruitment & Promotion Rules for the
post of Medical Physicist, Class I (Gazetted), in the Specialty of Radiotheraphy, IGMC,Shimla,
Department of Medical Medical Education and Research, Himachal Pradesh as per Annexure-A
attached to this notification, namely:—
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1. Short title and Commencement.—(1) These Rules may be called the Himachal
Pradesh: Department of Medical Education and Research, Medical Physicist, Class-I1 (Gazetted),
Recruitment and Promotion Rules, 2012.

(2) These Rules shall come into force from the date of publication in the Rajpatra,
Himachal Pradesh.

By order,
Sd/-
Secretary (Health).

ANNEXURE-A

RECRUITMENT AND PROMOTION RULES FOR THE POST OF MEDICAL
PHYSICIST GAZETTED CLASS-I IN THE SPECIALITY OF RADIOTHERAPY,
DEPARTMENT OF MEDICAL EDUCATION & RESEARCH, HIMACHAL PRADESH

1. Name of the post.—Medical Physicist
2. No. of posts.—2 (Two)
3. Classification.—Class-I (Gazetted)

4. Scale of pay:.—(i)  Pay scale for regular incumbents :
Pay Band — 3. 10300-34800 + 5400 Grade Pay.
(11)  Emoluments for Contract employees:
15,700/- as per details given in Col. No.15-A.

5. Whether selection post or Non-selection.—Selection
6. Age for direct recruitment.—45 years and below

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on adhoc or on
contract basis:

Provided further that if a candidate appointed on adhoc basis or on contract basis had
become overage on the date when he was appointed as such he shall not be eligible for any
relaxation in the prescribed age limit by virtue of his such adhoc or contract appointment:

Provided further that upper age limit is relaxable for scheduled castes/scheduled tribes/other
categories of persons to the extent permissible under the general or special order(s) of the Himachal
Pradesh Government:

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servants before absorption in Public Sector
Corporation/Autonomous  Bodies at the time of initial constitutions of such
Corporation/Autonomous Bodies shall be allowed age concession in direct recruitment as
admissible to Government servants. This concession will not, however, be admissible to such staff
of the Public Sector Corporation/Autonomous Bodies who were/are subsequently appointed by
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such Corporations/Autonomous Bodies and who are/were finally absorbed in the service of such
the Public Sector Corporation/Autonomous Bodies after initial constitution of the Public Sector
Corporation/Autonomous Bodies:

(1) Age limit for direct recruitment will be reckoned on the first day of the year in
which the post(s) are advertised for inviting applications or notified to the Employment Exchanges
or as the case may be.

(1)  Age and experience in the case of direct recruitment, relaxable at the discretion of
the Himachal Pradesh Public Service Commission in case the candidate is otherwise well qualified.

7. Minimum educational and other qualifications for direct recruit(s).—(a)
ESSENTIAL QUALIFICATION: (i) A Bachelor’s Degree in Science with Physics as one of the
subject or Master's Degree in Science from a recognised University: and

(1) A post graduate diploma in Radiological Physics or its equivalent duly recognised &
approved by Atomic Energy Regulatory Board, Mumbai (AERB), Bhaba Atomic Research
Centre, Mumbai (BARC).

OR

Master Degree in Medical Physics or Radiation Physics from a recognised University and
approved by Atomic Energy Regulatory Board (AERB), Govt. of India.

(b) DESIRABLE QUALIFICATIONS.—Knowledge, customs, manners and dialects
of Himachal Pradesh and suitability for appointment in the peculiar conditions prevailing in the
Pradesh.

8. Whether age and educational Qualifications prescribed for direct Recruits will
apply in the case of Promotees.—Age: Not applicable.

Educational Qualification: Yes, as prescribed in Col. No. 7 above.

9. Period of probation, if any.—Two years subject to such further extension for a
period not exceeding one year as may be ordered by competent authority in special circumstances
and reasons to be recorded in writing.

10. Method of recruitment, whether by direct recruitment or by promotion
deputation, transfer and the percentage of Post(s) to be filled in by various methods.—(a) 50
% by promotion failing which by direct recruitment on regular basis or by recruitment on contract
basis as the case may be.

(b) 50 % by direct recruitment on a regular basis or by recruitment on contract basis, as
the case may be.

11. In case of recruitment by promotion deputation, transfer, grade from which
promotion/deputation/transfer is to be made.—By promotion from amongst the Physics
Technician subject to possessing of educational qualification prescribed for direct recruitment
against Column No. 7 above with ten years regular service or regular combined with continuous
adhoc service rendered, if any in the grade:

Provided that for filling up the posts of Medical Physicist the following 02 points “ post”
based roster shall be followed:—
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Ist post to Physics Technician.
2nd post by direct recruitment.

Roster Point No. Category
1st Promotee
2nd Direct Recruitment

Note.—The roster will be repeated after every 02nd post till the representation to both
categories is achieved by the given percentage and thereafter the vacancy shall be
filled up from the category which vacates the posts).

1. Provided that for the purpose of promotion every employee shall have to serve at-
least one term in the Tribal/Difficult areas subject to adequate number of post(s) available in such
areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service, left for superannuation.

Provided further that Officers/Officials who have not served at least one tenure in
Tribal/difficult area shall be transferred to such area strictly in accordance with his/her seniority in
the respective cadre.

Explanation 1. —For the purpose of proviso I supra the “term” in Tribal/Difficult areas shall
mean normally three years or less period of posting in such areas keeping in view the
administrative requirements and performance of the employee.

Explanation II.—For the purpose of proviso I supra the Tribal/Difficult Areas shall be as
under:—

District Lahaul & spiti.

Pangi and Bharmour Sub Division of Chamba District.

Dodra Kawar Area of Rohru Sub-Division.

Pandrah Bis Pargana, Munish Darkali and Gram Panchayat Kashapat, Gram
Panchayats of Rampur Tehsil of District Shimla.

Pandrah Bis Pargana of Kullu District.

Bara Bhangal Areas of Baijnath Sub Division of Kangra District.

District Kinnaur.

Kathwar and Korga Patwar Circles of Kamrau Sub Tehsil, Bhaladh Bhalona and
Sangna Patwar Circles of Renukaji Tehsil and Kota Pab Patwar Circle of Shillai
Tehsil, in Sirmour District.

0. Khanyol-Bagra Patwar Circle of Karsog Tehsil, Gada Gussaini, Mathyani,Ghanyar,
Thachi, Baggi, Somgad and Kholanal of Bali-Chowki Sub Tehsil, Jharwar, Kutgarh,
Graman, Devgarh, Trailla, Ropa, Kothog, Silh- Badhwani, Hastpur, Ghamrehar and
Bhatehar Patwar Circle of Padhar Tehsil, Chiuni, Kalipar, Mangarh, Thach-Bagra,
North Magru and South Magru Patwar Circles of Thunag Tehsil and Batwara Patwar
Circle of Sunder Nagar Tehsil in Mandi District.

PR

e AN

D In all cases of promotion, the continuous ad-hoc service rendered in the feeder post
if any, prior to regular appointment to the post shall be taken into account towards the length of
service as prescribed in these rules for promotion subject to the conditions that the adhoc
appointment/promotion in the feeder category had been made after following proper acceptable
process of selection in accordance with the provisions of R&P Rules,
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Provided, that in all cases where a junior person becomes eligible for consideration by
virtue of his total length of service (including the service rendered on adhoc basis followed by
regular service/appointment) in the feeder post in view of the provision referred to above, all
persons senior to him in the respective category/post/cadre shall be deemed to be eligible for
consideration and placed above the junior person in the field of consideration;

Provided that all incumbents to be considered for promotion shall possess the minimum
qualifying service of at least three years or that prescribed in the Recruitment and Promotion Rules
for the post, whichever is less:

Provided further that where a person becomes ineligible to be considered for promotion on
account of the requirements of the preceding proviso, the person(s) junior to him shall also be
deemed to be ineligible for consideration for such promotion;

EXPLANATION.—The last proviso shall not render the junior incumbent(s) ineligible for
consideration for promotion if the senior ineligible persons(s) happened to be Ex-Servicemen
recruited under the provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservation of
vacancies in Himachal State Non- Technical Services) Rules, 1972 and having been given the
benefit of seniority there-under or recruited under the provisions of Rules 3 of Ex-Servicemen
(Reservation of Vacancies in the Himachal Pradesh Technical Services) Rules, 1985 and having
been given the benefit of seniority there under.

(2) Similarly, in all cases of confirmation, continuous ad-hoc service rendered on the
feeder post, if any, prior to the regular appointment against such posts shall be taken into account
towards the length of service, if the ad-hoc appointment/promotion had been made after proper
selection and in accordance with the provision of the Recruitment and Promotion Rules;

Provided that inter-se-seniority as a result of confirmation after taking into account, ad-hoc
service rendered as referred to above shall remain unchanged.

12. If the departmental Promotion Committee exists, what is its composition.—
DPC to be presided over by the Chairman, Himachal Pradesh Public Service Commission or a
Member thereof to be nominated by him.

13. Circumstances under which the Himachal Pradesh Public Service Commission
is to be consulted in making recruitment.—As required under the Law.

14. Essential requirement for Direct recruitment/Contract appointment.—A
candidate for appointment to any service or post must be a citizen of India.

15. Selection for appointment to post by direct recruitment.—Selection for
appointment to the post in the case of direct recruitment shall be made on the basis of Viva-Voce
test, if Himachal Pradesh Public Service Commission or other recruiting authority as the case may
be, so consider necessary or expedient by a written test or practical test, the standard/syllabus, etc.
of which, will be determined by the Commission/other recruiting authority as the case may be.

15(A) (Selection for appointment to the post by contract appointment.—
Notwithstanding anything contained in these rules contract appointments to the post will be made
subject to the terms and conditions given below:—

@ CONCEPT.—(a) Under this policy the Medical Physicist in Department of Radio-
Therapy, Regional Cancer Hospital, Indira Ghandhi Medical College, Shimla, will be engaged on
contract basis initially for one year, which may be extendable on year- to- year basis;
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Provided that for extension/renewal of contract period on year to year basis the concerned
HOD shall issue a certificate that the service and conduct of the contract appointee is satisfactory
during the year and only then his/her period of contract is to be renewed/extended.

(b) POST FALLS WITHIN THE PURVIEW OF HP PSC.—The Principal Secretary
(Health) to the Govt. of Himachal Pradesh after obtaining the approval of the Government to fill up
the vacant post on contract basis will place the requisition with the concerned recruiting agency i.e.
Himachal Pradesh Public Service Commission.

(c) The selection will be made in accordance with the eligibility conditions prescribed
in the Rules.

(II) CONTRACTUAL EMOLUMENTS.—The Medical Physicist appointed on
contract basis will be paid consolidated fixed contractual amount @ 15,700/- P.M. (which shall be
equal to minimum of pay band + Grade Pay). An amount of 480/- (3% of the minimum of pay band
+ grade pay of the post) as annual increase in contractual emoluments for the subsequent year(s)
will be allowed if contract is extended beyond one year.

(III) APPOINTING/DISCIPLINARY AUTHORITY.—The Principal Secretary
(Health)/Secretary (Health) to the Government of Himachal Pradesh will be the appointing and
disciplinary authority.

(IV) SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made on the basis of viva-voce test or if consider necessary or
expedient by a written test or practical test the standard/syllabus etc. of which will be determined
by the concerned recruiting agency i.e. Himachal Pradesh Public Service Commission.

(V) COMMITTEE FOR SELECTION OF CONTRACTUAL APPOINTMENTS.—
As may be constituted by the concerned recruiting agency i.e. the Himachal Pradesh Public Service
Commission from time to time.

(VD) AGREEMENT.—After selection of a candidate, he/she shall sign an agreement as
per Annexure-B appended to these Rules.

(VII) TERMS & CONDITIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ ¥15,700/- per month (which shall be equal to minimum of the pay band +
Grade pay). The contract appointee will be entitled for increase in contractual amount 480/- ( 3% of
the minimum of the pay band + Grade pay of the post) for further extended years and no other
allied benefits such as senior/selection scales etc. shall be given.

(b) The service of the contract appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory.

(c) Contract appointee will be entitled for one day casual leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/she shall not be entitled for Medical Re-imbursement and L.T.C. etc.
Only maternity leave will be given as per Rules.

(d) Unauthorized absence from duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. Contract appointee shall not be entitled
for contractual amount for the period of absence from duty.
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(e) An officer appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need basis wherever required on administrative
grounds.

) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Women candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The women candidate will be re-examined for
the fitness from an authorized Medical Officer/ Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as are applicable to regular counterpart official at the
minimum of pay scale.

(h) Provisions of service rules like FR, SR, Leave Rules, GPF Rules, Pension Rules &
Conduct Rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

16.  Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other
categories of persons issued by the Himachal Pradesh Government from time to time.

17.  Departmental Examination.—Every member of the service shall pass the
Departmental Examination as prescribed in the Himachal Pradesh Departmental Examination
Rules, 1997 as amended from time to time.

18. Powers to relax.—Where the State Government is of the opinion that it is necessary
or expedient to do so, it may, by order for reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commision, relax any of the provision(s) of these Rules with
respect to any Class or Category of person(s) or post(s).

ANNEXURE-B

Form of contract/agreement to be executed between the Medical Physicist and the
Government of Himachal Pradesh through Principal Secretary (Health) to the Govt. of

Himachal Pradesh
This agreement is made on this day of in the year
between Sh./Smt.
S/o/D/o Shri R/o

contract appointee (hereinafter called the FIRST PARTY), and the
(Designation of the Appointing Authority) Himachal
Pradesh (here-in-after the SECOND PARTY). Whereas, the SECOND PARTY has engaged the
aforesaid FIRST PARTY and the FIRST PARTY has agreed to serve as a
(Name of the post) on contract basis on the following terms & conditions:—

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a

(Name of the post) for a period of 1 year commencing on day

of and ending on the day of . It is specifically mentioned

and agreed upon by both the parties that the contract of the FIRST PARTY with

SECOND PARTY shall ipso-facto stand terminated on the last working day i.e. on
------------------ and information, notice shall not be necessary.
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Provided that for further extension/renewal of contract period of HOD shall
issue a cerfiticate that the service and conduct of the contract appointee was
satisfactory during the year and only then the period of contract is to be
renewed/extended.

2. The contractual amount of the FIRST PARTY will be 15,700 /- per month.

3. The services of FIRST PARTY will be purely on temporary basis. The appointment
is liable to be terminated in case the performance/contract of the contract appointee
is not found good or if a regular incumbent is appointed/posted against the vacancy
for which the first party was engaged on contract.

4. Contractual (Name of the post) will be entitled for one day casual
leave after putting in one month service. This leave can be accumulated up to one
year. No leave of any kind is admissible to the contractual (Name of the
post). He/she will not be entitled for Medical Reimbursement and LTC etc. Only
maternity leave will be given as per Rules.

5. Unauthorized absence from the duty without the approval of the controlling officer
shall automatically lead to the termination of the contract. A contractual
(Name of the post) will not be entitled for salary for the period of absence from
duty.

6. An officer appointed on contract basis who have completed five years tenure at one
place of posting will be eligible for transfer on need basis wherever required on
administrative grounds.

7. Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over.
The women candidate should be re-examined for fitness from an authorized Medical
Officer/ Practitioner.

8. Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his official duties at the same rate as applicable to regular counter-part officer/
official.

0. The Employees Group Insurance Scheme as well as E.P.F./G.P.F. will not be
applicable to contractual appointee(s).

IN WITNESS THE FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address) (Signature of the FIRST PARTY)

(Name and Full Address)
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IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address) (Signature of the SECOND PARTY)

(Name and Full Address)

Witnesses

F=ep, 0T Tl o ardl, fRare yasr, Ree—5 gRT gfad dom eI
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